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Heard Mr.P, P, Ray, leamed
ceunsel feor the Respendents.Bsy filin'g’ a
Yieme randum dated 15, 7,83, Resgendents
have disclesed that en the vasis ef the
recoemmendatien of the Revkew D,P,C,,the
Applicant has seen premeted t® the oSt
ef Head Clerk/Assistant en regular easis
wee,f, 17.12.2062 vide @rder No.%6%(E) /2002
dated 19,12,2002 issued »y the peputy
Directer(Admn,) ESI Cerperatiesn, Regisnal
@ffice,shusaneswar,

In view ef the aveve, the
Respéndents have supmitted that this
applicatien has seceme infructusus and may
oe disfesed of accerdinely.In view of
the fact of the case as disclesed in the
meme randum susmitted sy the Respendents,
the Grievance of the Applicant has seen met
in full and this @riginal Applicatien is
dismeed ¢f oeing infructusus,Ne cests,

Stay erder passed en 9,1,2003 stands
vacated,

Send coples of this order te all the
parties, Free copies ©f this order se given

te leatned counsel fer seoth sides,

Vice-Cchai m%p,
Memoer
—
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